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Annexure-1

18/M

PUC. No. NWA/DTC/88 dt. 16.06.1988 from Gen. Secretary, The Najafgarh
Welfare Association (Regd.) H.N0.1326 Najafgarh New Delhi.

The PUC kept opposite may be seen.

In this letter the Gen. Secretary of Association Najafgarh has requested to
explore the location of a site for Bus Terminal in Najafgarh.

In this connection it is to mention that this case was referred to finance
Deptt. for fixation of Rates to be charged from DTC for construction of Bus
Terminal in Najafgarh. The report of Finance Deptt. may be seen at prepage in
which they intimate that the rates for Bus Terminal exclusively should be charged.
@ Rs. 8 Lakh per acre provisionally with the 2.5% ground rent on premium and
also intimate to link-up the request made by DTC for allotment of land for Bus
Terminal in Najafgarh.

Keeping in view of the above we may write to DTC to made a request for
put up the case for approval of competent Authority.

Submitted for order Please.

If agreed, we may ask the welfare association to get their request proposed by DTC

Proposed at
SD/- AD/PMAY
6/7/88
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This is a case regarding allotment of land for the construction of Bus
Terminal in Najaf Garh requested by Najaf Garh Welfare Association. In this
connection a letter ne. J-13036/1/88-DDIA Dated 15.1.88 forwarding there in a
letter of Shri. Dr. Prem Chand Kaushik to Shri Dalbir Singh, Minister of State for
Urban Development Govt. of India has also been received and is placed in the file
at flag-A. The case is examined in City Planning Wing and the proposal for
locating a Bus Terminal site was in the process of putting up of the case to the
Technical Committee of DDA. In the mean time the representatives of the
Association have met the Dir. (CP) on 11.3.88 and submitted a letter dated 9-
10.3.88 on the subject noted above.

In the letter under reference the site no. Il bearing Khasra no. 12/11,12,19 on
Bahadur Garh Road shown on the copy of the plan at flag-B and which is Gaon
Sabha land, vest with DDA and transferred to Hort. Deptt. As per the report of
lands section. As per the plan of the area the land use is local shopping/primary
school

Site no. Il near ESS/water tank earlier being requested is not acceptable to
them being away from the residential area.

In the zonal development Plan 1-2- for Najaf Garh as per modified as per
authority resolution no.66 dated 5.7.82. There is a site measuring 1.76 hect. on
Nangloi Road (marked-3), which can be considered for allotment subject to the
verification of title of land and approval of competent authority that is Vice-
Chairman, DDA. The land would be allotted to DTC may see for further n/a.

Dir(CP)

Addl. Comm. (Lands) (N.K
Aggarwal)

Jt.
Dir(CP-I1)

18.3.1988



375

Shown on the copy of the zonal development Plan.

This is regarding allotment of land to DTC for the construction of Bus
Terminal in village Najaf Garh. A number of request have been received and the
case is to be but up to the technical committee for its consideration. DD(NL) is
therefore requested to get the title of land verified for the Three (03) sites marked
on the copy of the plan enclosed. This please may be treated as urgent. Sh.
Satinderpal Kaur, Plg. Asstt. is being sent to you for this purpose.

Jt. Dir (CP-11) HS SIKKA
DD(NL) DY. DIR (CP)
22.02.1988

Director (CP) may kindly see his observations dt. 17.02.1988 at page
1/N. As desired an agenda item for the consideration of the Technical Committee
has been prepared. We have already asked for ownership of the proposed site for
Bus terminal from lands section and a person has been deputed to collect the same.
The sites under reference have also been inspected by the undersigned alongwith
Sh. Sikka, Dy. Director. The site proposed for bus terminal is suitable from
planning point of view such to verification of title of land by lands Section. If
agreed case be referred to Technical committee for its consideration. In the mean
time, it in expected that, the title would by available in planning cell and can be
explained at the time the meeting. It is also suggested that G.M. West DTC be also
called in the meeting of the Technical Committee.
(N.K AGGARWAL)
JD (CP)-II
24.02.1988



376
4

As stated by me in my note on pre-page two sites plan, of the following sites were
handed over to me by Shri K.C. Tiwari, Project Planner, DTC in the room of
Commissioner (Lands) today.

. 12 12 12
a) Site No. 1 Khasra no. —,— and —
11712 19

Area = 20000 Sg. Yards = 4.01 acres.
b) Site No. 2 Khasra no. 294, 295 & 296 Area 14700 Sq. yards = 3.00 acres.

It was stated by Shri Tiwari that these DTC terminals are to be inaugurated
by Hon'ble L.G. on 16.07.88 and as such it was desired by the D.T.C. officials,
who came to meet Commissioner (Lands), that those sites may be allotted to them
before 16.7.88.

As regards the title of land, according to reports obtained from DD(NL) at page-
3/N and 12/N, both the sites vest/belong to D.D.A, and the same are being
maintained by D.D.A's Horticulture deptt. at site. These can be considered for
allotment to D.T.C. after these are marked on the plan by our Planning Wing. The
file may, therefore be sent to Director (CP)/Commissioner (Planning) who may
kindly do the needful and return the file to us latest by the Friday i,e. by
08.07.1988 (Evening), so that approval of the V.C. nay also be obtained and
allotment letters may be issued,

After marking the sites on layout plan, 4 copies of the possession plans may also
he provided and placed on file, so that the case need not be referred again to
Planning Cell,

Submitted please.

(O.P. VIRMA)
DEPUTY DIRECTOR
(INTL)
06.07.1988
A.C (L)
Comissioner (Lands)
Commissioner (Planning)
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This file was handed over to me by Shri N.K. Aggarwal, Jt. Director(CP)-I11
for site inspection, since he has proceeded on leave for some urgent domestic
work. The site has been inspected today.

Details of these sites are as under:

Site no. 1 bearing Khasra nos. 12/11, 12/12 and 12/19 with an area of 4.01
acres is located on the right hand side of the road leading to Bahadur Garh off
Nangloi Road, It is a big pond and it is a Gaon Sabha land and its ownership rests
with DDA and transferred to Horticulture Department as per report of Land
Section. Its location is marked in yellow on the Plan.

Land use of the site as per Zonal Development Plan of Najafgarh is
residential. The Najafgarh welfare Association vide their letter no. NWA/DTC/88
dt. 09.03.1988 has also requested for allotment of this site to DTC Depot as its
location is very proper and convenient place.

Site no. 2 bearing Khasra nos, 294, 295 and 296 with an area of 3-acres is
located near existing water tank opposite to Electric Sub-station on main Najafgarh
Road. It is about 1-KM, away towards Uttam Nagar from the main abadi of
Najafgarh town. As per report of Land Section this site is also a Gaon Sabha land
and is placed at the disposal of Director (Horticulture).

Land use of this site as per Zonal Development Plan is regional park.

Site no. 3 is proposed on Najafgarh-Nangloi Road, but at site no such piece
of land is available. The entire area is built-up at site with unauthorised
construction/farm houses etc.

J. K MADHOK
JT. DIRECTORC(s)
13.07.88
DIRCTOR(CP)

COMMISSIONER(PIg.)
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Minutes of T.C Meeting held on 16.07.90
-8-

Annexure A-2

ITEM No. -3

Sub:-  Allotment of land for D.T.C. bus Terminal at Najafgarh.
F.24(4)88/IL

BACKGROUND

A request for allotment of site for this terminal was received from the
Transport planner DTC headquarters, |.P. Estate, New Delhi and from Najafgarh
Welfare Association addressed to Lt. Governor, Delhi. They have mentioned about
two sites-

1. Land in front of vegetable market on Bahadur-Garh Road.
2. Land near Water tank and Sain Baba Mandir.

SUBJECT MATTER

According to ZDP a site measuring about 1.4 hect. was marked for DTC Bus
Terminal but the same has been encroached upon and so is presently not possible
for the bus terminal. Keeping in view the necessity of Bus Terminal and parking
which are presently parked on the main road, thereby causing congestion and
traffic obstructions a site measuring about 1.5 hectares marked on the plan (Placed
on the table) on main Najafgarh Road near Water Tank/Electric sub-station has
been proposed.

2. The transport planner DTC has agreed that this site is feasible as informed vide
letter no.IPSD/55.66/88/223 dated 18.04.90 (Appendix) and desired that the land
should be got levelled. Presently it is low lying area. The land is allotted on ‘as in
where is basis as a practice. In the draft ZIP the site is shown for recreational.

3. The matter's is placed before the technical committee for its consideration the
above said proposal.
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DECISION

Technical committee observed that the proposed sites (2 in Nos.) for DTC
Bus Terminals in Najafgarh Township, earlier suggested, are not feasible as these
have been squatted upon. Therefore, the site measuring 0.75 H shown on the plan
(Laid on the table) was found feasible and approved for the allotment to DTC for
construction of a bus terminal. The Technical Committee felt that the remaining
land in this pocket which is likely to be affected in the proposed road alignment,
may be utilized for providing other as it may not be feasible to construct the road
as proposed in the draft plan. The Technical Committee also desired that the Zonal
plan of this area should be taken up for finalization, taking into consideration all
aspects and the decisions taken so far.
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From one-page:

| have examined the case. | feel that proposed Bus Terminal should be
located on a 40 mtr. Approx wide road. As per the survey report given above, the
site No. | would be suitable for this purpose as it is located on 36.58 meter wide
road as per Zonal Plan.

Comm. Lands G.D. MATHUR
COMMISSIONER(PLG)
14.7.1988

There is a request for allotment of land for DTC for construction of
Bus Terminal in Najafgarh area. The case was referred to the city planning wing to
examine the request of DTC & for their comments. Comm.(Planning) vide his note
dt. 14.07.1988 at P/15/N has proposed in site No. 1 measuring Khasra No. 12/11,
12/12 and 12/19 with an area of 4.01 acres located on the right side of the road
leading to Bahadur Garh off Nangloi Road (as per the report of land section) Its
location is marked in yellow on the plan place opposite under.
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DELHI DEVELOPMENT AUTHORITY

(ZENAL FLAM SECTION)

No. F. PA/DD(ZP)/90/1481 Dated: 16-7-90

Sub: Allotment of land for DTC Bus terminal at Najafgarh

The Technical Committee in its meeting held on 16-7-90 vide item No.3. |
has approved the allotment of land to DTC for the construction of bur terminal.
The proposed site is in front of the vegetable market on Bahadurgarh Road.
J.D.(Survey) requested to conduct survey of the area, indicating the bread features
and other related information of the site, so that a plan for handing over the site to
DTC can be prepared.

Pl. Planted the site for/ Area to be surveyed.
SD/- (H.S SIKKA)
D.D (ZP) 18/7/90 Dy. Director
DIRECTOR (DCP)
Site marked O the Plan. The plan may be sent to J.D (Survey).
D.D (ZP) SD/-
20.07.90

A survey was conducted under the site which may be cover the enclosed order as
shown on the ZDP.

SD/-
20/71--
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Ref. DD(IL) Note dt. 17.05.1991 (Page 48/N), five copies of the handing
over plan for DTC Terminal at Najafgarh are placed below in the file. The site
approved by the Technical Committee may be processed further for allotment. The
demarcation of the site and verification of the dimensions may also be taken up by
the A.E. (Lands).

AK JAIN
JT. Director (ZP)
19.06.91
Commissioner( FLe.)

Dy. Director (JL)

Reference note above may kindly be seen. If agreed the case may be sent to AL/IL
for verification of dimensions.

SD/- Submit
717/91 AD/IL
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Annexure- A-3 (Colly)

DELHI DEVELOPMENT AUTHORITY
(INSTITUTIONAL BRANCH)
No. F.24(4)88/1L/243 dt.1-4-92

From:

Jt. Director(Instl.)
DDA

To: The Dy.chief General Manager

DTC Civil CM West

Mayapuri Depot

New Delhi

Sub: Allotment of land for Bus Terminal at Najafgarh.
Sir,

With reference to your letter dated 25.11.19910on the subject noted above,
I’m directed to inform you that under the provision of D.D.A. (Developed for the
Nazul Land) Rules, 1981 it is proposed to perpetual lease hold basis, a plot of land
measuring 7851.57 sg.mtr. in Najafgarh for the purpose of Bus Terminal on usual
terms conditions as given in the approved format of perpetual lease and the
following conditions amongst others:-

1) That the allottee DTC will be required to pay provisional premium of land
measuring 7851.57 Sq. mtr. 15.60 per acre with annual ground rent 2.5% per
annum of the total premium. The revision of rates of land is under consideration
of the Central Government. The allottee shall have to pay balance premium for
the land as per rates determined by the Central Govt. under Rule 5 of DDA
(Developed Nazul Land) Rules 1981, and within the time demanded by DDA.
The rates of land determined by Central Govt. shall be binding upon the allottee
and shall not be called in question by it in any proceedings.

i) The allottee shall give an undertaking to the effect that it will pay the balance
premium of land. as may be demanded by DDA on the basis of the rates
determined by Central Govt.
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lii) The area of the land/plot is also subject to variation in size, due to requirements
of layout plan and demarcation of site etc.

Iv) The allotted land shall be used for the purpose of Bus Terminal and no other
purpose whatsoever.

V) The building plans should be got approved from the Lessor/DDA before getting
the same sanction for the construction on land and construction 35 as per
sanctioned plan shall be completed within a period of 2 years from the date of
taking over possession of the plot allotted.

vi) The allottee shall not sell, transfer, assign or otherwise part with possession of
the whole of any part of the said land or any building thereon except with the
previous consent in writing of the Lessor which he shall be entitled to refuse in
his absolute description.

a)

b)

PROVIDED that, in the event of the consent being given the Lessor may
Impose such terms and conditions as he thinks fit and the lessor shall be
entitled to claim and recover the whole or a portion (as the Lessor may in his
absolute discretion determined) of unearned increase in the value (I.C. the
difference between the premium paid and the market value) of the said land
at the time of sale, transfer, assignment, or parting with the possession and
the decision of the Lessor the respect of the market value, shall be final and
binding.

Notwithstanding anything contained in clause (vi) above, the Lessee may
with the previous consent in writing of the Lt. Governor of Delhi
(hereinafter called "the Lt. Governor™) mortgage or change, the said land to
such person as may be approved by the Lt. Governor in his absolute
discretion.

vii)The lease deed shall be executed and got registered by the society at its own
cost is and when called upon to do so, by the Lessor (President of India), DDA.

viii)

In case, the allottee is being allotted land for clubs, Community Hall, then

the Community Hall/Clubs shall also be used by the residents of the colony and
officer of the DDA residing in nearby colonies are payable by the members of
the Club/Society. The residents/officers of the D.D.A. will be treated at per with
the members of Society for using the facilities provided at the clubs/Community
Hall, on the payment of same fees/charges etc. as are payable by the members
of the Lessee/Allottee.
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Viii — A) The trees if any standing on the plot in question shall remain as DDA
property and shall not be removed or dispossed off without the prior approval of
the lessor in writing.

iX) That all other conditions as contained in the perpetual lease deed to be executed
in this behalf and any other terms/conditions imposed from time to time by the
Central Govt. /Lt. Governor shall be binding upon the allottee. The format of
Lease Deed can be purchased from the office of DDA.

x) If the allottee violates any terms and conditions as mentioned above and in the
perpetual lease deed, the allotment shall be cancelled and possession of the
land/plot with superstructure standing thereon if any, will be taken over by the
Lessor President of India)/DDA without any compensation to the Allottee,

xi) If the allotment is cancelled for branches of any terms/conditions of the
allotment, the possession of plot/land with building, if any will be handed over
to the DDA by the Allottee on the date given in the cancellation notice.

2. If the above terms/conditions are acceptable to you, the acceptance thereof with
Attested undertaking be sent to the undersigned along with Demand Draft for
Rs. 31,02,450 in favour of DDA, within 30 days from the date of issue of this
letter. The said amount can also be deposited in Central Bank of India, Vikas
Sadan, INA, Now Delhi, and copy of challan for having deposited the money,
may be sent with the acceptance letter along with undertaking within 30 days of
the issue of this letter.

3. In case the payment and the acceptance letter with undertaking is not received
within 30 days from the issue of this letter, it will be presumed that you are not
interested in the allotment of the land and the offer will stand withdrawn.

Premium of land @ 15.60 per acre= 3026780/-

G.R@ 2.5% = 75670/-

Total =31,02,450/- Yours faithfully
SD/-

Jt. Director(instl.)
DDA, Vikas Sadan,
New Delhi
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- 69/N -

This case relates to allotment of land to DTC in Najafgarh Area for setting
up a bus terminal. The allotment letter to the DTC was issued on 1.4.92 with the
request to make payment of Rs.30,26,780/- as premium @15.60 lacs per acre
and ground rent of Rs.76,670/- (Total 31,02,450/-) which was to be paid within
30 days from the date of issue of letter, payment has not so far not been made
by the DTC. A reminder was issued by the Commissioner (L) on 16.12.92 The
D.T.C. vide their letter dated 7.12.92 requested the DDA to develop the bus
terminal at site in question and hand over to DTC free of cost for operational
purposes. The land allotted for bus terminal is low lying and in shape of a pond,
The Chief Engineer (WZ) was requested to indicate the cost of filling and it was
intimated that the cost of filling the pond and putting up the boundary walls
would be approx. Rs. 28.61 lacs.

Hon'ble Lt. Governor had visited the site in May, 92 and desired that the
terminal be made functional by Diwa DTC are, however, insisting that they
may be provided for developed bus terminal free of cost and vide reference dt.
7.12.92 have reiterated the request.

The L.G. was apprised of the position that DDA is unable to accede to the
request of the DTC and the L.G. had been pleased to refer the matter to the
Ministry of Surface Transport for their comments.

As the payment has not so far been made by the DTC and the organization is
persisting with its stand, it may kindly be directed whether the case may be
recommended for cancellation of allotment or clarifications from MOST be
awaited.

Commissioner(lands) Director(Lands)

- .03
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DELHI DEVELOPMENT AUTHORITY
VIKAS SADAN INA
F.24(4)88/1L/1029 New Delhi-23 2-8.-995
Director(Lands)

The chairman cum managing Director,

Delhi Transport corporation.

|.P. Estate,

New Delhi.

Sub:- Allotment of land for Bus Terminal at Najaf Garh.
Sir,

As per the meeting held with V.C./DDA by the chairman cum managing
Director of the DTC, the offer of allotment of land in Najafgarh, Bus Terminal
land measuring 7851.57 sq.mtr. has since been treated as withdrawn.

Yours, Faithfully,
Director (Lands)
DDA
Copy to:
1. AO IL for information and necessary action please.
SD/-
Director (Lands)

20.07.95
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MADHU K. GARG TRANSPORT MINISTRY
JOINT DIRECTOR (PLANNING) GOVT. OF DELHI
5/9 Under hill road,
Delhi-110054.

No.F. Ptc 1(5)/92/TPT/PLG.
Dt. 11 Sep, 1997
Dear Ma’am

Kindly find enclosed a copy of the letter sent by the Hon. Minister of
Transport, Delhi Government to Hon. Lt. Governor Delhi.

Assurance has been given in the Delhi Assembly that inauguration of the bus
terminal in Najafgarh shall be done on 02/10/1997, it is therefore essential that
some developmental work is carried out by the Transport Department earlier than
02/10/1997.

Request of the Hon..Minister may kindly be considered and pending all
other formalities and objection certificate may be given to the Department of
Transport to start developmental work. It shall be in the interest of both the DDA
as well as Transport Department to ensure no dispute on area or demarcation
occurs later on hence request is for a formal handover of the land on lay out plan
by your site engineers to the Transport Department before commencement of
departmental work.

Urgency in the matter is requested. SD/-
11/9

(MADHU K.
GARG)

Ms. Asma Manzar
Director(Lands)
DDA, Vikas Sadan
INA, New Delhi
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TRANSPORT MINISTER
GOVT. OF DELHI

D.O.NO. F/PA/MOTE/97/
DATED:

Dear Shri Khanna,

There is an urgent need of bus terminal at Najafgarh. A piece of land was earlier
identified for bus terminal and it was at that time informed that the land belonged
to Horticulture Department of DDA. It has now come to notice that DDS had
allotted 7857.57 Sq meters of land to DTC in Najafgarh vide their allotment letter
dated 1.4.1992. In a meeting between the Vice Chairman, DDA and DTC officers,
in 1994, DTC requested for withdrawal of allotment since funds were not available
with DTC DDA cancelled the allotment in 1995.

2. Need for bus Terminal in Najafgarh is now urgent since the area in around
area has developed considerably and the transport is one of the essential services.
A shuttle service has also been introduced which links surrounding villages to
Najafgarh optimising the bus utilisation of DTC Such a hub and spoke system of
routing requires quick transfers in order to be successful and for this a proper
terminal is required.

3. This issue of providing a bus terminal at Najafgarh was also taken up by the
Legislative Assembly in its last session and assurance was given to the House that
a bus terminal will be started soon. Again in this session this matter came up under
Rule 259(special mention matters) wherein the Chief Minister has assured in the
House that Najafgarh bus terminal shall be inaugurated on the 2nd October, 1997
and within this financial year the bus terminal shall be operational.

4.  The land under reference is very low lying and presently resembles a pond.
A lot of development work by way of filling of the land shall be required before
any kind of construction work is taken upon it.

..Cont.
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5. InJuly, 1997 DDA has been requested to allot the said land to the Transport
Department of Govt. of Delhi and to hand over its possession. We believe the
allotment of land by DDA shall require payment of about half crore towards land
cost. As you are aware that transport is essential service and without the
consideration of operational losses to DTC services have to be provided even to
areas which are not so developed and the inhibited. The Education department,
Govt. of Delhi is also allotted land for schools and colleges by DDA at a toke rate
of Re 1/- Considering the essentiality and also the fact that the services are
provided even when these are not commercially viable, it is requested that land
may be allotted to the DTC for bus terminal at Najafgarh at a token amount of Re.
1/- 1 have indicated earlier that land filling shall be required before inauguration
on the 2nd October, 1997, it is once again requested that land may be allotted to
us at the earliest. If formal allotment is not possible within a week or so,
considering the fact that the said land is also earmarked for bus terminal, DDA
may grant permission to the DTC to start developmental work prior to the formal
transfer of land.

With kind regards,
Yours Sincerely
SD/-
Rajendra Gupta

Shri Tejendra Khanna
Lt. Governor
Delhi
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References to the letter received from the Transport Department vide no.
P&C/1(5)/92/Tpt/Plg/dated 11th Sept, 97 enclosing therewith letter written by the
Transport Minister, Delhi Government to the Hon' Lt. Governor, Delhi. It is
regarding handing over of bus terminal site at Nejafgarh to the Transport
Department.

There is site measuring 7857.57 sq. mtr. in Najafgarh for a bus terminal
which was offered to DTC vide out letter No0.24(4)/88/243 dated 1.4.1992.
Thereafter on the request of DTC, the allotment was withdrawn since funds were
not available, Transport Department is now requesting for its allotment to them. It
Is informed that the site is vacant and is low-lying filled with water. The Transport
Department desires to start developmental work including land filling immediately.

An assurance has been given in the Legislative Assembly by the Chief
Minister, Delhi that the inauguration shall be held on 2/10/97.

The basic issues are that the plot of land under reference is marked for a
DTC bus terminal and was earlier offered to DTC also. The land is vacant and
shall be allotted to the Transport Department/DTC at the current Institutional rates
and not Rs.1/- as requested for by the Transport Department since the rates are
fixed by the Govt. of India. The area is low-lying and while the formal allotment is
being processed, it is proposed that the site may be temporarily handed over to the
Transport Department only for land filling and develop-mental work. Formal
allotment shall be made at institution al rates and NOC for construction shall be
given only after the Transport Department has made the payment of land.

Submitted for approval please. (Director Lands)

SD/-

May have the matter examined please. | would also likes to know the matters sub-
standing against DTC.

Hort..
8.10
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Annexure-4

F.NO. 24 (4)88/Inst:.

.89/N..

From Pre-Page...

The matter regarding the allotment of 7851.57 sq. mtrs. of land to DTC at
Najafgarh was discussed with VC, DDA in the presence of Transport Minister,
GNCTD.

It was decided that the above land should be handed over to the DTC first,
and later the cost the cost should be worked out by taking acquisition, interest,
development charges and enhanced payment etc. of and Demand letter to DTC
should be sent after my approval.

SD/-

Tajendra Khanna
Lt. Governor delhi

21.11.97
VC,DDA
Director (Lands) for follow up
As LG Order above. sd/-
7/11/97

Possession of the Prt Handed over to D.T.C on 27.11.97.
Submitted Please.
SD/-

D/O (Lands) 01.12.97
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Annexure-5

DELHI DEVELOPMENT AUTHORITY
(INSTITUTIONAL BRANCH)

A- Block Vikas Sadan
INA, New Delhi-23
Dated-01.04.98

No. F.24(4)88/1L/418

From: Dy.Diretor(IL)
DAA

TO: The Jt. Director(Plg.)
Transport Deptt/GNCTD
5-9, Under Hill Road
Delhi-110054.

Sub: Allotment of land for Bus Terminal at Najafgarh.

Sir

With reference to your letter dated 9.12.17 on the subject noted above, | am
directed to inform you that under the providings of DDA (Developed Nazul land)
rules, 1981, it is proposed to allot you on perpetual lease Hold basis a plot of land
measuring 7851.57 Sqm of purpose of Bus terminal on the usual terms/ conditions

as given in the approved format of perpetual lease and the following condition
amongst other:-

1 That the allottee transport department will be required to pay provisional
premium of land measuring 7851.57 sqm. @20 Lacs plus 69% of land per
acre with annual ground rent 2.5% per annum of the total premium.
(Aggregate of the provisional land final premium. the revision of rates of
land in under consideration of the control govt. the allottee shall have to pay
balance premium the land as per rate determined by the central government
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under rule 5 of DDA (developed Nazul land) Rules, 1981, and within the

time demanded by DDA, the rates of land determined by central government

shall be binding open the allottee shall not be called in question it in any
proceedings.

(i)  The allottee shall give an under taking to the effect that it will pay the
balance premium of land as may be demanded by DDA on the basis
of the rates determined by central government.

(ili) The area of the land / Plot is also subject to variation in size, due to
requirement of layout plan and demarcation of size etc.

(iv) The allotted and shall be used for the purpose of Bus Terminal no
other purpose whatsoever.

(v)  The building plans should be got approved from the Lessor/DDA
before getting the same sanctioned for the construction on land and
construction as per sanctioned plan shall be completed within a period
of 2 years from the date of taking over possession of the plot allotted.

(vi) The allottee shall not sell, transfer, assign or otherwise part with
possession of the whole or any part of the said land or any building
there on except with the provision consent in writing of the lessor
which who shall be untitled to refused in his absolute description.

a. Provided what, in the event of the consent being given the lessor may
Impose such a terms and conditions as he thinks fit and the lessor shall be
entitled to claim and recover the whole or a portion (as the lessor may in his
absolute description determined) of un-ea-rned increase in the value (i.e. the
difference between the premium paid and the market value) of the said land
at the time of sale, transfer assignment, or lessor in the respect of the market
value, shall be final and binding.

b. Notwithstanding anything contained in cause (V1) above, the Lessee may

with the provisions consent in writing of the Lt. Governor of Delhi

(hereinafter called the Lt. Governor) mortgage or change, the said land to

such person as may be approved by the Lt. governor in his absolute

discreption.

(vii) The lease deed shall be executed and get registered by the society at
its own cost as and when called upon to do so, by the lessor (President
of India), DDA.
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(viii) In Case, the allottee is being allotted land for clubs, community hall,

then the community hall/clubs shall also be used by the residents of
the colony and officers of the DDA residing in nearby, colonies within
a radius of 8 KM. on the same fee/charges as are payable by the
members of the club/society the residents/officers of the DDA will be
treated as per with the members of society for using the facilities
provided at the clubs/community hall, on the payment of same
fees/charges etc. as are payable by the members of the lease/Allottee.

(viii-A)The trees if any standing on the plot in question shall remain as DDA

(ix)

(x)

property and shall not be removed or disposed of without the prior
approval of the Lessor in writing.

That all other conditions as contained in the perpetual lease deed to be
executed in this behalf and any other terms/conditions imposed from
time to time by the central Government/Lt. Governor shall be binding
upon the allottee. The format of lease deed can be purchased from the
office of DDA.

If the allottee violates any terms and conditions as mentioned above
and in the perpetual lease deed, the allotment shall be cancelled and
possession of the land/plot with super structure standing thereon if
any, will be taken over by the lesser (President of India/DDA without
any compensation to the allottee.

If the allotment is cancelled for breaches of any terms/conditions of
the allotment the possession of the plot/land with building, if any will
be handed over to the DDA Dby the allottee on the date and give in the
cancelation notice.

If the above terms and conditions are acceptable to you, the
acceptance there of with attested undertaking be sent to the
undersigned along with the demand draft for Rs.67,21,464/- (premium
Rs. 65,57526/- G.R. Rs 1,63,938/- in favour of DDA within 60 days
from the date of issue of allotment-cum-demand letter. The said
amount can also be deposited in the bank counter situated in INA
office complex and copy of the same may be sent to this office for
having deposit the demand along with the acceptance letter,
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undertaking with in 60 days from the date of issue of the demand-
cum-allotment letter.

3. The payment and the acceptance letter with the required undertaking
must to be sent within the 60 days, interest at the rate of 10% shall be
chargeable for the delay period upto 6 months of issue of this letter,
completion of 6 months from the date of issue, the allotment shall be
automatically cancelled, If the society has made the partial payment
after 6 months of issue of this letter the society shall have to re-apply
for allotment.

4. That it is the sole responsibility of the society (allotte) to keep proper

watch and ward on the land and protect it against an encroachment.

Yours faithfully,
Dy.Director (IL)
Copy forwarded for information to sr. 0. (IL) 31/3/98

Details of payment:

1. Premium of the land measuring 7851.57 @ 20 lacs plus 69% land
provisionally= 65.57.526/-

2. Ground rent of the plot @2.5 per annum of the total premium =1.63.938/-

3. Total.= 67,21,464/-

(Rs Sixty Seven Lac twenty one thousand four hundred sixty four only-

SD/-
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